FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF DHSL TEXTILES (INDIA)
RELEVANT PARTICULARS

1. | Name of Corporate Debtor DHSL Textiles (India) Limited

2. | Date of Incorporation Of Corporate Debtor | 19/12/1984

3. | Authority Under Which Corporate Debtor | Registrar of Companies, Delhi
Is Incorporated / Registered

~

. |Corporate Identity No./Limited Liability | L51900DL1984PLC019624
Identification No.of corporate debtor

o

. |Address of the Registered Office and Registered Office: R-815, New Rajinder Nagar,
Principal Office (if any) of Corporate Debtor|New Delhi-110060, India

o

.|Insolvency commencement date in -~ |04.10.2021
respect of Corporate Debtor

-

.| Estimated date of closure of insolvency (02.04.2022 i.e., 180 days from Insolvency
resolution process Commencement Date

_[Name and registration number of the | Mohd Nazim Khan
insolvency professional acting as interim | Reg. No. IBBI/IPA-002/IP-N00076/2017-18/10207
resolution professional

<3

9.|Address and e-mail of the interim|{Address: G-41, Ground Floor, West Patel Nagar,
resolution professional, as registered withNew Delhi-110008
the Board Email: nazim@mnkassociates.com

10.| Address and e-mail to be used for Address: G-41, Ground Floor, West Patel Nagar,
correspondence with the interim New Delhi-110008
resolution Professional E-mailid: cirp.dhsltextiles@gmail.com

11{ Last date for submission of claims 18-10-2021

12| Classes of creditors, if any, under clause(b) No Class of Creditors could be ascertained at this

of sub-section (6A) of section 21, ascertained| stage.
by the interim resolution professional

13,Names of Insolvency Professionals identified to| No Class of Creditors could be ascertained at this
act as Authorised Representative of creditors in| stage accordingly no Authorized Representative is
a class (Three names for each class) proposed.

(a) Relevant Forms and WEB LINK: https://ibbi.gov.in/home/downloads
| (b)Details of authorized representatives |Not Applicable in view of Column 13
are available:

>~

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-IV, has ordered

the commencement of Corporate Insolvency Resolution Process of DHSL Textiles (India) Limited

0n04.10.2021.

The Creditors of DHSL Textiles (India) Limited are hereby called upon to submit their claims with

proof on or before 18.10.2021 to the Interim Resolution Professional at the address mentioned

againstentry No. 10.

The operational creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the cla|ms with proofin person, by post or by electronic means.

Suk offalse or ding proofs of claim shall attract penalties.

The submission of proof of claims should be made in accordance with Chapter |V ofthe Insolvency

and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)

Regulations,2016. The proof of claims is to be submitted by way of following specified forms:

Form B for claims by Operational Creditors except Workmen and Employees;

Form C for claims by Financial Creditors;

Form D for claims by workmen and Employees;

Form E for claims by Authorized Representatives of Workmen and Employees

Form F for claims by Creditors other than Financial Creditors and Operational Creditors. Sd/-
Date: 05.10.2021 . Mohd Nazim Khan
Place: New Delhi Interim Resolution Professional

IBBI/IPA-002/IP-N00076/2017-18/10207
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LOHAMANDI,

GHAZIABAD

Whereas, The undersigned being the autharsed officer of the UNION BANK OF INDIA under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Securnty Interest Act, 2002 (54 of 2002} and in exerciza of Powars
conferred under section 13 (1.2} read with rule 3 of the Security Interest (Enforcement) Rules, 2002 Bsued a demand notice
calling upon the Borrowers! Guarantors! Martgagaor and alsa owner of the proparly/surelies o repay the amount mentoned in
the notice within 60 days from the date of the said nofice, Tha borrower having failed to repay the amount, natice is harshy
given tir the Borrowers! Guarantors and the public in general that the undersigned has taken Possession of the property
dascribed harein balow in exarcise of powers conferred an him'her under sub-secion (4} of Saction 13 of the Act read with rula
8 of the Security Interest (Enforcemant) Rules, 2002 on this mentionad the date. The borrowers!Guarantors in particular and
the publlc In general Is hereby cautioned not to deal with the propery and any dealings with the property will be subject ta the
paymant of notice amownt and interest thereon to the UNION BANK OF INDIA, LOHAMANDI BRAMCH GHAZIABAD. Tha
borrowear's attention is invited to the provisions of Sub-section (8) of Section 13 of the Act, in respect of time available to
radaen th Secured assels,

MNama of the
Borrower/Guarantor
Borrower: Mrs Kamiesh Yadav Wio
Ramesh Chand Yadav, H.Mo. DD-88, Block
-DD, Ansal's Avantika (Chirangiv Vihar),
Hapur Road, Ghaziabad- 201002, Uttar
Pradesh, Co-Borrower: Mr. Ramesh Yadav
5o Hoshiyar Singh, H.no. DD-88, Block-
DD, Ansals Avantika [(Chirangiv Vihar),
Hapur Road, Ghaziabad-201002, LUttar
Pradesh. Guarantor: Mr. Kuldeep Kumar
Garg Sfo Ram Avtar Garg, H.No. 202, KM-
189, Kavinagar, Ghaziabad- 2010003,

Description of Immovable Property uﬂﬁ?ﬁﬁfﬁ“l p-ﬁ':;:l:gﬂm
Property: Sale Deed Mo. 4532 dated| 09.04. 2021
04112070, Bahi Na. 1, Jikd Na. 2472
oh  pages 283-301. Residential
Property situated on H.Mo. DD-88,
Block-Od, Ansal's Avantika, {Chiranjiv
Vihar), Hapur Road, Ghaziabad. Fin
Code 201002, Uttar Pradesh,
Measuring area 200,00 3q. Mirin the|
name of Mrs, Kamlash Yaday Wio
Mr. Ramesh Yadav. Boundaries:|
East: Plot Mo, PDD 89, West: Plot Mo |

Dutstanding
Amount
01.10.2021 Rs,
157054193
+ interest
therean from
11.05.2021

PUBLIC NOTICE

DELICIOUS COCO WATER PRIVATE LIMITED - IN LIQUIDATION

Proposed E-Aucton on 16th October 2021
Motica is haraby given that the propesed E-Auction on 16th Oetober 2021 in the above
matter, would not be held, inview of the arder of NCLT to maintain status-quo, till the time
the decision on the zcheme on merit under section 230 of the Companies Act 2013 is
Laken by the credilors, Sa-
Kishan Gopal Somani - Liquidator
IBBI Rag Mo: IBBIIPA-DD1/IP-POO300Z017-18/10544
KG Somani Insolvency Professionals Private Limied
Address: 3715, 4th Floor, Asaf Ali Road. New Delhi - 110002
Email id: kgs deliciouscocowaten@gmail. cam,
Caontact Number: 011-41426262, 011-23277677, 9310162010

LN punjab national bank
B ©

........ Together for the better

indianexpress.com |

not an assumption

Inform your opinion with
detailed analysis.

& ]ﬂc*!m!&mEKFRESE

HEUREMALISS OF COURADE —

Circle Sastra
Fazilka

Date:14-09-2021

Borrower : Mis Krishan Lal & Proprietor

- Desh Bhushan S/o|/Guarantor :

Sanjiv Sethi S/o

Sons Addrass: Shop No.78 New|Krishan Lal, Address: Shop No.78|Desh Bhushan, Address: H
Grain Market Kotkapura, Grean|New Grain Market Kotkapura,|No.168 Pram MNagar Ward No.3 .

E. T T { Retail Portfolio Management : Plat # 31, Najafgarh Industrial Area,
W underatand your ward T, 151 Floor, Shivaji Marg, Moti Nagar, Mew Defhi - 110015,

UAPPENDIX- [V-A
[See proviso to rula 8 (6] Sale notice for sale of immovable proparties
E-Auction Sale Notice for Sale of bnmovable Aszals undar the Securtisation ard Reconstruction
of Financial Aszats and Enforcement of Security Interest Act, 2002 read with provizo o Rule 81(6)
of the Sacurity Interest [Enforcemeant) Rules, 2002
Notice is hereby given 1o 1he public in general and in pariiculsr to the Barrower [3) and Guarantar
() that the below described immovable propery mortgagedicharged to the Secured Creditor, the
physical possession of which has been faken by the Authorsed (fficer of HDFC Bank Lid
Sacured Creditor, will b sokd on “As i whare is”, "4s is what is”. and “Whatawer thera is™ an
16th November 2021, forrecowery of Rs, 1,05,72,0530- o/s a5 on 01,10,2018 along with further
inferasd and charges applicable due fo the HOFC Bank Lid, Secured Credsor from (i) Mis Baba
amarnath Trading Co, Through lts Progrietor Mr, Deepak Singh, (i) Mr. Deepak Singh & (iil)
Mrs. Kawita, The reserve price will be Rs. 40,00,000- and ihe eamast money deposit will be Rs
o 0, 0
Shert description of the immovable property
PLOT/PROPERTY EEARING NO. 2382-T-29i3, (MEASURING 71 50Q. ¥D:5. QUT OF TOTAL
448 50. YD5.) OUT OF KHASRA MO, 260, VILLAGE MAMOORPUR, MANDI EXTENSION,
MARELA DELHI,
For detailed tarme and condilions of the sale, plaasa ralier 1o the ink provided m HOFC Bank Lid,
Securad Crediors websile  hitps-iiwwa.hdfcbank.comipersonallresourcasiimportant-
notices.
Diate; - 05,10.2021
Place: - Delhi

Avthorised Officer
HOFC Bank Ltd,

Enclave St No.18/s Nirankari|Green Enclave 5t No.1B/s Nirankari |Part-2, Kotkapura-151204.

Littar Pradesh POD-8T7, MNorh: Plot Na. PDC 89,

South: 12 Mirs wide.

, Bhawan , kotkapura-151204

Bhawan , kotkapura-151204

Date : 05.10.2021 Place - Ghaziabad

Authorized Officer, Union Bank of India

OFFICE OF THE RECOVERY OFFICER - 1l
DEBTS RECOVERY TRIBUNAL-Il, DELHI

4" FLOOR JEEVAN TARA BUILDING, PARLIAMENT STREET, PATEL CHOWHK, NEW DELHI : 110001

R.C. No. 06/2016

PROCLAMATION OF SALE UNDER RULE 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH
THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL INSTITUTIONS ACT, 1993

Part-2 , Kotkapura-151204,

SALE Dear Sir,

PROCLAMATION :
of Security Interest Act 2002,

Cerlificate

exlensions of Sminutes duration after 12 noon, if required.

undersigried.
atlempt toacquire any interestin the properly soki,

theraunder and to the following further conditions -

8. The property is being sold on “AS |5 WHERE |5 BASIS" and "AS 1S WHAT 13 BASIS”.

ASSIgNINg any reason,

SCHEDULE OF PROPERTY

mentioning a sumof Rs. 1,38,85,742- (Rs, One Crore Thirly Exght Lacs Eighly Five Thousand Seven Hundred Forly Two Only), CDs are
Jainthy and {or severally liable to pay the amount of Rs.1,37 45,742/~ (Rs. One Crora Thirly Seven Lacs Forly Five Thousand Seven
Hundred Forty Twa Onéy) alongwith fulure interest @12% p.a. from the date of filing of the OA e 04.02.2014 until recovery with cost.

2. And whereas the undersigned has ordered the sake of property menfioned i the Schedule befow in satisfaction of the said Recovery

3. Nobice is hereby given that in absence of any arder of postponement, the said property shall be sold by e-auction and bidding shall take
place throwgh "online Electronic Bidding® theough the websile hitps: bankauctions.in on 10.11.2021 between 1a.m.to 12 noan with

4. The zale shall be of the property ofthe CD{s) above-named as mentioned in the schedule below and the Eabilities and claims attaching
to the said property, sofar as they have been ascertained. are those specified inthe schedule against each ot

5. The property shall be put up for the sale as specfied in the schedule, If the amount to be realized by sale is satisfied by the sale of 8
portion of the property, the sale shall be immediztely stopped with respect to the remainder. The sale will also be  stopped if, before
auction isknocked down, the arrears mentioned in the said certificate, interes! cosls (includng costof the sale) are tendered to the officer
ponducting the sale or proof is given 1o his satisfaction that the amount of such certificate, interest and costs have bean paid to the

f. Mo officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire or
7. The sale shall be subject 1o the condiions prescribed in the Second Schedule 1o the Income Tax Act, 1961 and the rules made
7.1 The parliculars specified in the annexed schedube have been stated to the best of the information of the undersigned, but tle
undersigned shall not be answerable for any enror, mis-statement or omission in this proclamation.

7.8 In case of default of payment within the prescribed penod, the propery shall be re-sald, afer the issue of fresh proclamation of sale,

The deposdt, after defraying the expensas of the sale, may, ifthe undersignad thinks fit, be forfeited fo the Gevemment and the defaulting
purchaser shall forfeit all ciaims o the proparty or o any part of the sum forwhich it may subsequently be sold.

8. The undersigned reserves the right fo accepd ar reject any or all bids i found unreasonable or postpone the auction at any me without

Name: Sanjiv Sethi S/o Desh Bhushan (Guarantor), Address: HNo. 168 , Prem Nagar Ward No.3,

NOTICE W/S 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement

Reg : Account No. 007756015002378 (OD GEN) availed by M/s Krishan Lal & Sons through its
proprietor Desh Bhushan S/o Krishan Lal.
You, M/s krishan Lal & Sons have availed the following credit facilities From BO: Kotkapura Satta

Limit :Lai-iril Balance Outstanding as on 30.06.2021

35.00 (Thirty Five Lakh) '

3615024.93 + future intt & Charges

45.00 (Thirty Five Lakh)

CORPORATION BANK VS M/S SRS ADVERTISING & MARKETING PVT. LTD. Bazaar-Sol ld -(007710)
CD#¥1. Mis 3RS Advertising & Marketing Pvt. Ltd. Through its Directar Sh, D, 5. Mehdhiratla, 303, Avadh Complex, D-5, Laxmi Sr. No. Fil:'l”h"
Magar, Dalhi-52 t—————————
CD#EZ.  Sh. Davinder Singh Mehdhiratta, B-227_Vivek Vihar, Delhi-110085 1. Over Draft
CD#3 Ms. Gurpreeta Kaur, B-227_ YWivek Vihar, Delhi-110085 TOTAL
Whereas a5 per Recovery Cedificate No, 06/2018 dated 01.03.2018 drawn by the Presiding Officer, Debls Recovery Tribunal-|

Due to non-payment of instalment/interest/principal debt the account/s has/ have been classified as
Mon-Perfarming Asset on 30.06.2021 as per Reserve Bank of India guidelines. We have already
demanded/recalled the entire outstanding together with interest and other charges due under the above
facilities from the Barrower, vide letter dated 03.09.2021, copy of which has already been sent to you,
We have invoked the guarantee vide letter dated 03,09.2021.

The amount due to the Bank as on 30.06.2021 is Rs 3615024.93 (Rupees Thrity Six lakh Fifteen
Thousand Twenty Four And Ninety Three Paisa Only ) with further interest until payment in full
(herginafter referred to as "secured debt”).

To secure the outstanding under the above said facilities, you have, interalia, created security interest in
respectof the following properties/assets:

3615024 93+ future intt & Charges

S,

No. Facility

Security

Dwver Draft

EQM of the commercial shop no.T8 measuring 277.77 Sq Yds Situated at New
1. Grain Market regd in name of Sanjeev Sethi S/o Desh bhushan Sethi vide Deed]
Mo.3538 dated 31.03.2005.

We hereby call upon you to pay the amount of Rs 3615024.93 (Rupees Thrity Six lakh Fifteen Thousand
Twenty Four And Ninety Three Paisa Only) with further interest on the contracted rate until payment in full
within 60 days (Sixty days) from the date of this notice. |n default, besides exercising other rights of the
Bank available under Law, the Bank is intending to exercise any or all of the powers as provided under |
section 13(4) of the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002 (hereinafter referred to as “the Act”). The details of the secured asset's
intended to be enforced by the Bank, in the event of non-payment of secured debt by you are as under:
EQM of the commercial shop no.7T8 measuring 277.77 Sq Yds Situated at New Grain Market regd in
name of Sanjeev Sethi 5/o Desh bhushan Sethi vide Deed No.3538 dated 31.03.2005.

Your attention is invited to provisions of sub-section (8) of section 13 of the Act in respect of time i

RECOVERY OFFICER-I, DRT-ll, DELHI

Lot | Description of the property to be sold | Revenue assessed | Details of amy | Claims, if any, which have available to redeem the secured assets.
No. upon the property or |encumbrance to which,  been put forward to the
any part thereof property is liable property, and any other
known particulars bearing
on its nature and value,
1. Khasra No. 833, plot no. 224, At Doon Not Known Not Known Not Known
Height, Mauza Ranswali Kothari, Vikas
Nagar, Dist. Dehradun. such realisationfincome
2. | Khasra no. 786 at Doon Height, Mauza Mot Known Mot Known Mot Known “We reserve our rights to enforce other secured assets.
Kanswali Kohari, Vikas Nagar, Dist.
Dehradun
3. | Khasra No. 786 At Doon Height, Mauza Not Known Not Known Not Known
Kanswall Kotharl, Vikas Nagar, Dist be.
Dehradun . :
4, | Khasra Mo. 556 At Doon Height, Mauza Not Known Not Known Not Known Uelete, ifinapplicable
Kanswali Kothari, Vikas Nagar, Dist
Dehradun . |
Given under my hand and seal on 06.09.2021 ) (Dattatray Bajpayea)

= 0)Y; J

- » \
4TH FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET,
NEW DELHI-110001

{:‘.I.l.L-M:;r. 2272019 APPLICANT
Corporation Bank

VERSUS
Rakiul Kumar & Ors,
Tex,
1. The Managing Directar, M/s Future World Green Homes Pvl, Lid., Regd,
Office 5-222, School Block, Shakarpur, Mew Delhi- 1100492,
Also Al
M/s Future Warld Green Homes Pyt, Ltd,, Corporate Office; D-24711,
Sector- 63, Molda, Landline Mo, 01204587893 01 20-4 330955
Email: care@futurewordcare.com

Whereas the above named applicant has instituted a case for recovery of Rz,
19,74, 429- (Fupees Mineteen Lakh Seventy Four Thousand Four Hundred and
Twenty Mine Only) against you and whereas it has been shown ta the satisfaction
of tha Tribunal that it is not possible to serve you in ordinary way. Tharefora, this
notice & given by adveriisement directing you to make appearance before
Hon'ble Tribunal on 12.10.2021 at 10,30 4.0,

Takea notice that in case of your failure o appear on tha above mentioned day
bafora this Tribunal, the case will be heard and dacided in your dedails Kindly visit
DRT website www . atribunal govin Phone Number: 011-23748473 ) absence.
Due to ongoing Fandemic Situation, all the matters will be taken up through
Videos Conferencing and for that purposes.:-
(i} All the AdvocatesiLitigants shall
application/Softwarea;

(i} "Meeting ID” and "Password” for the next date of hearing qua cases (o be

taken by 'Registrar/Tecovery Officer-lfand Recovery Officer-ll shall be available

one day prior to the next date at DRT Official Pordal i.e, "drt.gowin” under the

Fublic Mohice Head.

(iif) In any exigency qua that, the Advocates/Litigants can contact the concerned

official af Ph. Mo, 011-23748473,

Givenunder my hand and seal of the Tribunal son this 01st September of 2021,
By order of this Tribunal

Respondents

download the “Cisco Weabax"

For Registrar

FORMA
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF DHSL TEXTILES (INDIA) LIMITED
RELEVANT PARTICULARS

- | Name of Corporate Debtor

DHSL Textiles (India) Limited

2. | Date of Incorporation Of Corporate Debtor | 19/12/1984

3. | Authority Under Which Corporate Debtor| Registrar of Companies, Delhi
Is Incorporated / Registered

. |Corporate Identity No./Limited Liability
Identification No.of corporate debtor

L51900DL1984PLC019624

. |Address of the Registered Office and Registered Office: R-815, New Rajinder Nagar,
Principal Office (if any) of Corporate Debtor|New Delhi-110060, India

.|Insolvency commencement date in | 04.10.2021
respect of Corporate Debtor

.| Estimated date of closure of insolvency
resolution process

02.04.2022 i.e., 180 days from Insolvency
Commencement Date

Mohd Nazim Khan
Reg. No. IBBI/IPA-002/IP-N00076/2017-18/10207

[Name and registration number of the
insolvency professional acting as interim
resolution professional

.|Address and e-mail of the interim|{Address: G-41, Ground Floor, WestPatel Nagar,
resolution professional, as registered with| New Delhi-110008
the Board Email: nazim@mnkassociates.com

| Address and e-mail to be used for Address: G-41, Ground Floor, West Patel Nagar,

correspondence with the interim New Delhi-110008
resolution Professional E-mail id: cirp.dhsltextiles@gmail.com

| Last date for submission of claims 18-10-2021

No Class of Creditors could be ascertained at this

| Classes of creditors, if any, under clause(b
of sub-section (6A) of section 21, ascertained stage.
by the interim resolution professional

Names of Insolvency Professionals identified to| No Class of Creditors could be ascertained at this
act as Authorised Representative of creditors in| stage accordingly no Authorized Representative is
a class (Three names for each class) proposed.

(a) Relevant Forms and
| (b)Details of authorized representatives
are available:

WEB LINK: https://ibbi.gov.in/home/downloads
Not Applicable in view of Column 13

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-IV, has ordered

the commencement of Corporate Insolvency Resolution Process of DHSL Textiles (India) Limited

on 04.10.2021.

The Creditors of DHSL Textiles (India) Limited are hereby called upon to submit their claims with

proof on or before 18.10.2021 to the Interim Resolution Professional at the address mentioned

againstentry No. 10.

The operational creditors shall submit their claims with proof by electronic means only. All other

creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency

and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations,2016. The proof of claims is to be submitted by way of following specified forms:

Form B for claims by Operational Creditors except Workmen and Employees;

Form C for claims by Financial Creditors;

Form D for claims by workmen and Employees;

Form E for claims by Authorized Representatives of Workmen and Employees

Form F for claims by Creditors other than Financial Creditors and Operational Creditors. Sd/-

Mohd Nazim Khan

Date: 05.10.2021 Interim Resolution Professional
Place: New Deglhi IBBI/IPA-002/IP-N00076/2017-18/10207

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India

(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
GEM BATTERIES PVT. LTD.

ULAR DETAILS

Please take notice that in terms of section 13(13) of the said Act. you shall not, after receipt of this notice,
transfer by way of sale, lease or otherwise (other than in the ordinary course of business) any ofthe secured
assels above referred to, without prior written consent of the Bank. You are also put on notice that any
contravention of this statutory injunction/restraint, as provided under the said Act is an offence. If for any
reason, the secured assets are sold or leased out in the ordinary course of business, the sale proceeds or
income realised shall be deposited/remitted withfto the Bank. You will be hable to render proper account of

Please comply with this demand under this notice and avoid all unpleasantness. In case of non-
compliance, further needful action will be resorted to, holding you liable for all costs and consequences
“This notice is issued without prejudice to the bank taking legal action before DRT/Court, as the case may

“This notice is issued without prejudice to the bank’s rights in the suitlitigation pending before DRT/Court.

1 | Name of Corporate Debtor GEM BATTERIES PVT. LTD.

Yours faithfully,
For Punjab National Bank
Kuldip Kumar (Chief Manager), AUTHORISED OFFICER

VI O = A\ N
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Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
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07.09.202
To,

1. Mrs Davinder Kaur Bedi W/o - Late Jitendra Pal Singh. D 169, Lajpat Nagar, Part 1
New Delhi- 110024

Dear Sir(s)/Madam(s),

Reg.: Show Cause for Identification of default in the loan account of Mrs. Davinder
Kaur Bedi with the Bank, as “Wilful”

Please refer to notice dated 25.06.2021 issued by the bank vide which the event(s) of
wilful default perceived in the captioned loan account has been pointed out and you
thereby called upon to rectify the default/s within 10 days of receipt of the said notice.
However, you failed/neglected to take any action thereto.

The facts of the matter were placed before the Committee for Identification of Wilfu
Defaulters (‘ldentification Committee’) constituted In consonance with the RB
guidelines. The Committee. in its meeting held on 21.08.2021, after going through facts
of the matter& evidence on record, has concluded that events of default/s has occurred
in the account which are wilful and substantial to classify you as ‘Wilful Deftaulter’, inter
alia for the following reasons:

Diversion of Funds

Rs 0.81 Cr was transferred from OD-IP A/c to SB A/c of the borrower and thereafter the
said amount was transferred to A/c of AS Hospitality Pvt Ltd on the same day The
borrower has diverted Bank’s fund

Siphoning of Funds

The Borrower has availed loan fraudulently by creating mortgage on the basis of false
and fabricated documents thereby siphoned Bank's fund.

In case you feel aggrieved by the aforesaid conclusion of the Identification Committee
you may make a submission/representation, if you so desire, to the Identification
Committee for consideration and show cause as to why you should not be classified as
“Wilful Defaulter’. Your submission/representation must reach us within 15 days of the
receipt hereof and be sent either to Dy. General Manager, SASTRA Division, 3rd Floor,
East Wing, Punjab National Bank, Head Office, Sector 10, Dwarka, New Delhi-110075
orthrough the Zonal SASTRAMumbai.

If we do not receive any submission/representation of yours, it would be deemed that
you have nothing to say in your defence against the conclusion of the Identification
Committee. Please take note that pursuant to submission/ non submission of your show
cause, the Identification Committee shall proceed to pass an order with regard to
declaration of the Wilful Defaulter as per the RBI guidelines.

The undersigned is the member of the Identification Committee constituted in
consonance with the RBI directives and the Identification Committee has authorized the
undersigned to send this show cause notice under his signature.

Sd/-
(Ashok Kumar Mishra)
Member of Identification Committee

2 | Date of Incorporation of Corporatg 13/08/2003
Debtor

3 | Authority under which Corporate
Debtor is Incorporated/ Registered

ROC - Delhi

4 | Corporate Identity No. / Limited Liability U31909DL2003PTC121756
Identification No. of Corporate Debtor

Registered Address:
B-11/11, Mohan Cooperative Industrial
Estate Badarpur New Delhi — 110044

5 | Address Of The Registered Office
And Principal Office (if Any) Of
Corporate Debtor

6 | Date of closure of Insolvency 18/08/2021

Resolution Process

7 | Liquidation commencement date
of Corporate Debtor

17/09/2021 (orderreceived on 1 st Oct, 2021)f

Chandra Prakash
(IBBI/IPA-002/1P-N00660/2018-2019/12023

8 | Name and registration number of
the insolvency professional acting
as Liquidator

Name: Chandra Prakash

Address: 812, 8 th Floor, Indra Prakash
Building, Barakhamba Road, India-110001
E — mail: cppumba2409@gmail.com

9 |Address and e-mail of the Liquidator
as registered with the Board

10 |Address & e-mail to be used for Address: 812, 8 th Floor, Indra Prakash
correspondence with the Liquidator| Building, Barakhamba Road, India-110001
E mail: ip.gemcirp@gmail.com

11 | Last Date For Submission Of Claims |05/11/2021

Notice is hereby given that the National Company Law Tribunal, New Delhi-Bench llI
has ordered the commencement of liquidation of the Gem Batteries Pvt Ltd on
September17,2021.

The stakeholders of Gem Batteries Pvt. Ltd are hereby called upon to submit their
claims with proof on or before 05.11.2021 to the liquidator at the address mentioned
againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means.

Submission of false or misleading proof of claims shall attract penalties.

Name and signature of liquidator : Chandra Prakash
Date and place: : 05.10.2021, Delhi

SILGO RETAIL LIMITED
Registerad Office: B-11, Mahalazmi Magar, Jawahar lal Nehru Marg, Jaipur-302017
E-Mail: infe@silgo.in CIN: L3G6211RJZ01EPLCO49036
WEBSITE: wwwi.sligo.in Phone No.: +91-0141-4919655

NOTICE

Motice is hereby given that the Sixth (6th) Annual General Meeting [AGM"} of the Company

will b hald on Monday, 01Movember, 2021 at 01:00 PM. through Video Confarancing

V") Other Audio Visual Means ("OAVM®) facility in compliance with the applicable

provigions of the Companies Act. 2013 and Rules framed thereunder and the SEBI (Listing

Obbgations and Disclosure Requirements) Regulations, 2015 read with General Circutar

Mog, 1472020, 172020, 2002020 and 0202021 dated O8thAprl 20020, 13thApnl 2020

OothiMay 2020and 13th January 2021, respectively, issued by the Minisiry of Corporate

Affairs (*MCA Clrcularis)®) and Circular No. SERIHOICFDICMD2ICIRP202111 dated

15ihdanuary 2021 issued by the Securies Exchange Board of India ["SEBI Circular”)

withoutthe physical presence ofthe Members at a common venue.

The Motice of the &th AGKM and Annual Rapart for the F.Y. 2020-2 1wl be sent only by 2-

mailto all the members whose e-mail 105 are registered with the Company!Depasitory

Paricipani{s]. The above documenis are also available on the Company’s website

Lewww.sigoin andthe website of the NSE Limded www.nseindia.com. Those

sharenolders whose email |ds are not registered with their Depositonies shall get it

registered with Company/Depositoses The requirement of sending physical copy of the

Mobtice of GlhAGM and Annual Reporl fo the Mambers have bean dispansed with vide MCA

Circulan(z) and SEBI Circular menfioned above,

Members can join the Meeting through WEAOAYM means anty. The instriction for joining the

Eth AGM and the manner of padiczation in the remate e-voling or casting vote through the -

voting system during the Gth AGM are provided in the Notice of 6th AGM

Process for those Sharehoiders whose E-mail Addresses are mol registered with the

Depositories for cbdaining Logen Credentials for E-Vating for the Resalutions Proposed in

this Modics:

1. For Physical shareholders- please provide necessany details like Folio No., Mame of
shareholder, scanned copy of the share certificate (fronf and back), PAM [zeli-attested
scanned copy of PAN card), AADHAR (self-attested scanned copy of Aadhar Card) by
email io Company’s mailid csi@silge.in & RTAemail idinfo@bigshareonline.com.

2. For Demat shareholders - pleaze provide Demat account details (COSL-16-digit
beneficary ID or NSDL-16-digit DPID + CLID), Mame, clienl masler or copy of
Consclidated Account siatement, PAN (zelf-attested scanned copy of PAN card),
AADHAR {self-attestad scanned copy of Aadhar Card) 1o Company mail id esi@silgo.in
& RTAemad idinfo@bigshareonline.com

In case of any queries, members may refer ihe Frequently Asked Cuestions ("FACS") and -

voling manual avalable al www.evotingindia.com, under help section or write an emall to

helpdesk.evoling@edslindia.com or coniact at 022-230587368 and 022-2305854.2/4 3,

el L — s
1dsna aizieia a8,

T W AT

punjab national bank

e M pou cavt BANK uoodn |

SASTRA DIVISION, 3RD FLOOR, EAST WING, PLOT NO. 4, SEC. 10, DWARKA
NEW DELHI. (email- horecovery@pnb.co.in/hosastrawilful@pnb.co.in )

HOW AU NC

07.09.2021

1. M/s Vadraj Cement Ltd. - 3rd Floor, Lioyds Point, AS Marathe Road, Prabhadevi,
Mumbai 400025

2. Mr. Rishi Kamlesh Agarwal (Promoter Director)- 7a/B, Somerset Place, 61d Bhulabhai
Desai Road, Mumbai 400026

3. Mr. Atul Zade (Director)-A-112, 1st Floor, Aradhana CHS, G D Ambedkar Road, Naigaon
Dadar East, Mumbai 400014

4. Mr. Viyay Prakash Sharma (Director)- B-23, Law Apartments, Karkardooma, new Delhi
110092

5. Mr. Krishna Gopal Toshniwal (Director)- B-1903, Lakshchandi Heights, Off Gen AK
Vaidya Marg, Gokuldham, Goregaon (East), Mumbai 400063

6. M/s ABG Cement Holdco Pvt. Ltd (Corporate Guarantor)- 2nd Floor, Bhupati Chambers,
13, Mathew Road, Opera House, Mumbai 400004

7. M/s ABG International Pvt. Ltd. (Corporate Guarantor)-Bhupati Chambers, 13, Mathew
Road, Opera House Mumbai 400004

Dear Sir(s)/Madam(s),

Reg.: Show Cause for Identification of default in the loan account of M/s Vadraj
Cement Limited with the Bank, as “Wilful”

Please refer to notice dated 08.07.2021 issued by the bank vide which the event(s) of wilful
default perceived in the captioned loan account has been pointed out and you thereby
called upon to rectify the default/s within 10 days of receipt of the said notice. However, you
failed/neglected to take any action thereto.

The facts of the matter were placed before the Committee for Identification of Wilful
Defaulters (‘Identification Committee’) constituted in consonance with the RBI guidelines.
The Committee, in its meeting held on 21.08.2021, after going through facts of the matter&
evidence on record, has concluded that events of default/s has occurred in the account
which are wilful and substantial to classify you as ‘Wilful Defaulter’, inter alia for the
following reasons:

Capacity to Pay

Borrower/ Guarantors have defaulted in meeting their repayment obligations, even when
they have capacity to honour the said obligations.

Rs. in crores
Name of Guarantors Nate Means
Sh. Rishi Kamlesh Agarwal Rs. 26.61
M/s ABG Cement Holdco Pvt. Ltd Rs. 628.52
M/s ABG International Pvt. Ltd. Rs. 665.90

Place: Jaipur SILGO RETAIL LIMITED
Date :06.10.2021 Sl
TRIPTI SHARMA
Company Secretary

Diversion of Funds

1. The company diverted funds to the tune of Rs.107.37 Crore and siphoned funds to the
tune of Rs.0.64 Crore.

2. Frequent transactions with companies having common directors - Rs.25.77 Crore paid
to these companies, which are shell companies operated on paper by ABG group.

3. Rs.111.90 Crore paid and Rs.88.01 Crore received from M/s Mahavir Distributors Pvt.
Ltd., an undisclosed interconnected concern of VCL. The amount was not related to the
operating business.

4. Company has utilized short term working capital funds for long term purposes.

5. Company has incorporated an overseas branch during the year 2012-13 at Ras-al-
Khaimah-Free Trade Zone, in a tax heaven based in UAE. Based on the financials it is
observed that massive uneven financial development took place in that particular branch.
This Branch contributed almost 100% of total revenue reported by the Comapany in FY]
2011-12and FY 2012-13. On the third year of its incorporation viz. FY 2014-15, Branch has
sold off all inventory on scrap value equivalent to around 2.04% of book value leads to a
loss of AED 239.70,752. It indicates possible diversion of funds committed by company
through opening dummy branch in UAE.

6. Trade receivables are reduced drastically from Rs.3.49 Crore to Rs.0.32 Crore i.e. by
Rs.3.17 Crores. However as per Cash Flow Statement for the same period as reported,
trade receivable is reduced by only Rs.2.80 Crore.

7.Unsecured loan decreased by Rs.41 Crere during the FY 17-18.

8 Interest free loan to subsidiaries which was pending for long time.

9 Debentures issued to related parties for Rs.44.25 Crore later converted to equity shares.
In case you feel aggrieved by the aforesaid conclusion of the Identification Committee, you
may make a submission/representation, if you so desire, to the Identification Committee for
consideration and show cause as to why you should not be classified as “Wilful Defaulter’.
Your submission/representation must reach us within 15 days of the receipt hereof and be
sent either to Dy. General Manager, SASTRA Division, 3rd Floor, East Wing, Punjab
National Bank, Head Office, Sector 10, Dwarka, New Delhi-110075 or through the Zonal
SASTRAMumbai.

If we do not receive any submission/representation of yours, it would be deemed that you
have nothing to say in your defence against the conclusion of the Identification Committee.
Please take note that pursuant to submission/ non submission of your show cause, the
Identification Committee shall proceed to pass an order with regard to declaration of the
Wilful Defaulter as per the RBI guidelines.

The undersigned is the member of the Identification Committee constituted in consonance
with the RBI directives and the Identification Committee has authorized the undersigned to
send this show cause notice under his signature. Sd/

(Ashok Kumar Mishra)

L H/OMAXE

Tirnivg dreams inlo raglity

DMAXE LIMITED [CiM: LT4899HR1989PLC051914)
Regd, Office: Shop Mo-19 B_ First Floor, Omaxe Celabration Mall,
Sohna Road, Guregram, Hanyana-122001
Carp, Office; Omaxe House, 7, Locel Shopping Complex, Kalkaji, Maw Dedhi- 110019
Tal: 311-41396880-85; Fax: 011-41856653
Email; secratarial 1@omaxe.com | Webste: waw.omaxa.com

[ NOTICE |

NOTICE OF 1/2021-22 EXTRA ORDINARY
GENERAL MEETING AND E-VOTING INFORMATION

Pursuant to the provisions of the Companies Act, 2013 and Rubes framed therewnder and
the SEBI (Listing Obligations and Disclosure Regeremeants) Regulations 2015 ("Listing
Requiations") read with relevant circular issued by the Ministry of Cosporata Alairs I MCA
Circadar') and also Circulars issued by the Securities and Exchange Board of india ['SEB|
Circardars’), Notica is hereby given that 1/2021 - 22 Extra Ordinary General Meeting {'EGM'
of the Membears of Omaxe Limited (‘the Company') will ba held an Wednesday, October
27, 2021 at 12:00 noon throwgh Video Conferencing ('WC'Y Other Audio Visual Means
i 'CIANVRA'Y facility waliout the physicall presancs of the membears &1 e common veres 19
transactthe Special Busingsses as stated in the Notice comvening the said EGM.

In compliance with the provisions of MCA vide its Circular No, 1452020 dated April &,
200, Circular No. 1772020 dated Aprill 13, 2020, Circular Mo, 2002020 dated May 5,
2020, Circular No, 39/2020 dated December 31, 2020 and Circudar Mo. 02,2021 dated
January 13, 2021 and SERI circulars dated May 12, 2020 and January 15, 2021, Motice of
the EGM fopgether with explanatory statements, the instruction for e-voting and
participation in the EGM have been sent theough electronic mode o those Members
whose email 105 are awvaliable with the Company/Depositores/BTA in accardance with
the aforesaid MCA circulars & SEBI Circulars. The electronic dispatch of Notice of the EGM
bo the Mambers has been complated on Qctobar 05, 2021, The Nolice of the EGM along
with explanatory statement are also available on the Company's website
waw.omaxe.com and website of the Slock Exchanges e, BSE Limited and Mational
stock Exchange of India Limited at wewew. bseindia.com and www.nsaindla.com
respectively and on the website of Link Intime India Private Limited at
LARL: hilps:/Ymstameast inkintimea.co.in

Pursuant io Section 108 of the Companies Act, 2013 read with Rule 20 of the Companies
Managemenl and Administration] Rules, 20014 and Ragqulation 44 of SEBI (Listing
Dbligations and Disclosure Reguiremants) Requiations, 2015, the Company i pleased to
provide the facility to Members to exercise their right to vote by electronic means on
proposed resoutions te be passad at the EGM. The voting rights of Members shall be as
per the number of equity shares held by the members as on the cut-offrecord date which
is Wednasday, October 20, 2021, A person whase name i recordad in the Register of
Members or in the ragister of beneficial owners maintzined by the depositories as on cut-
off date only shall be entitled to avail the facility of remote e-woting and to participate in
the rseting.

The e-voting period will commence on Sunday, Ocfober 24, 2021 at 9.00 a.m. {I5T) and
will end on Tuesday, October 28, 2021 at 5.00 p.m. (15T, The g-wling module shall be
dizsabled by Link Intime India Private Limited for voting thereafter. Once the vote on a
resolufion is cast by the shareholder, the shareholders shall not be allowed to change it
subsequantly. The members who may ave cast their vote thraugh remaobe a=vating may
participate in the EGM through WCAOAV facility bt shall not be alloweed to cast their vote
again through e-woding facility during the EGM

Any person, who acguires shares of the Company and becomes Member of the Company
after dispatch of the Notice and holding shares as of the cut-off date i.e. Wednesday,
Detabar 20, 2021, may obdain tha login 1D and password by sending a requast at
instameet@linkintime.co.inor confactat 022-49186175.

Far the procedure of electronic woling plaasa refer o tha detaited instrections for e-viling
which forms part of the Motice of the EGM before exercising your voting right. bn case of
anmy queries, you may refer the Frequently Asked Questions (RAds) for Members and
g-voting user manual for Membears available on the website
https:/finstamest finkintime.oo.in under the Help & FAD's Section or you can contact at
022-491B6175 or al designatad e-mail 1D instamagteinkintirme, co.in, who will address
the grievances related fo edectronic voting. The Members may also write to the Company
secretary at imvestors&omaxe.com,

Members who have not regéstered thelr emall 1D with the depository participants, are
requested to register their email ID with their depository participants in respect of shares
held in electromsc form and in respect of shares held in physical form, are requestad 1o
submit their request with their valid email 1D to owr BTA at delhi@linkintime.co.in or
investors@omaxa.com  along with signed scanned copy of the request ktter providing
the email address, mobéde number, seif-attested PAN copy and cogy of share certificate.
Those members who hawe registered their e-mail address, mobile number, postal
address, and bank account detasls are requested 1o validate/update their registerad
details by contacting their Depository Participant in case share hedd in electronic mode or
by contacting our RTA Link Intims India Private Limited

Members may particlpate in the EGM through VCG/ DAVM at
https:Vinstamaet linkintime.couin / by using their remofe e-yoting kgin credentiaks and
salacting the "Event’ for Comgany's EGM. Mambers who do not have the User 1D and
Password for e-voting or have forgotten the User ID and Password may retrieve the same
by foflowing the remote e-vaking instructions mantioned in the Notice

fMembers, who need technical assistance before or during the EGM, can contact RTA at
https:/finstamaet linkintime.ce.in

Facility of joining the EGM theough VT / OAVM shall open 15 minutes before the time
scheduled for the EGM and will be available for Members on first come first served basis.
Membars, who would like te ask questions during tha EGM naed to register themseles
a3 a speaker by sending their request from their registered email address menfioning
their name, DAD and Client 1D numbserfalio number and mobike number, on the amail
address investors@amaxe.conm or by downloading and installing the Webex application
by clicking on the link hitps.www. webex.comidownloads. mlf from Ociober 24, 2021
at 9.00 am {IST) 1o Oclober 26, 2021 at 5.00 pm (IST), Those Members who have
registered themselves as a speaker only shall be allowed fo ask guestions during the
EGM, depending upon the availabifity of time. However, it is requested to raise the
guestions precisely and In shot at the time of meeting to enable us to answer the sama.
The Company reserves the right to restrict the number of speakers depending on the
availability of time for the EGM,

By order of the Board

For Omaxe Limited

sd/-

Date: October 05, 2021 Company Secratary

Member of Identification Committee

New Delhi
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Project at Indira andhl
ZRATH e

International Airport

Delhi International Airport Limited
(D1aLY, a Public Private Partnership
between GMR group and Airport
Authority u:uflrn:lla AAT, invites
Statement of Qualifcations (SO0)
from the interested parties to
Finance, Install, Dperate, Maintain
and Manage the Bridge Mounted
Equipment for rend |:|||‘|1 the BM
=Enices at |Gl Airpart, New Delhi,
through competitive bidding
DrOCESS,

Last date for submission of 500 is
October 13, 2021, 1600 Hrs.
Further details can be accessed at
(www.newdelhiairport.in).
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